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Title: Further discussion on the motion for consideration of the New Delhi Municipal Council (Amendment) Bill, 2010 moved
by Shri Mullappally Ramachandran on the 6t August, 2010. (Discussion Not Concluded).

MADAM SPEAKER: Now, Item No. 13, the New Delhi Municipal Council (Amendment) Bill, Shri Kirti Azad.
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MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.
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The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.

14.02 hrs

The Lok Sabha re-assembled after Lunch at Two Minutes

past Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)



